
Order dated, i.b.2001 

in t}j s Gnu mc]. Apolic ctlon the peti Liciner has 
for uuash;incr the scniority i.ist and/or correctly 

assign hi5 position in tile soniority list The matter was 

herd in part Shri Ashok Nohanty, learned senior COUfl(p) 
aopearing for the Respondents 

ecided 	 submItted that on the basis of the d  
pniPcip1 	by the Full Pench, of tho Tribunal in the 

CC 
of G.Rajendr.- n & O3 vs. Rp F C( 1mjssjorer, Tamil Nadu 
the,  Addi.Ccnt:rai ProVident Fund Commissioner, in his lettpr 
dated 23rd flay, 2001 has directed all the Regional Provident 

Fund CCimmissioners to reix the seniority in the cadres of 

L.D.C, U,D*Cp and Cct,.ioi' 	1perVJsors 

We have hOaL- C3 Is h J. I: c A, o, learned  counsel 
for the . titioner,& Shri Asliok inhanty, learned senior,  
C ounsel for the rcsirndeuts, and Shri S.N .Mishra, learned COUn sd 
for Res.3. 

it is subuLt: t; ei by Shni kenunoo that in view of 

t hr lett- r dc3 2 3 5 20 1. of  the dd1 Cent ral Prcj :iderjt: 

?und Cornmi. ssi men address ed to all Regional P3:ovldent Fund 

nuers, th 	u3lc ant ürs not jt. end to pursue 

his U .Z\ • as he epuct a that th 471, :t elirf prayed L or by him 
n this O.A.will i.e 	rtpd by -ta departmental aut. honit los 

He1 however, prays for Jrr1tinq him liberty to file another 

if any, in 	e are not redressed by 
he department al author S t irs :r. s lew otT I: hi s, tile 0 .1 • 

i. sposed of for not be tno p:ce.l i.e cv ing liberty to th 

etit a000r to,  app roauh the Iribun a I IT he feels agqniev ed 

'ter his sent unity e s r 	ernl.rd by the department al. 
a thonitjeE; in cec i:dence with 	HO costs 
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